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(b) how many of these plants are
to be set up with toreign collabora-
tion; and

(0) how much foreign technical
know how has been purchased for
these plants and from which coun-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS (SHRI
D. R. CHAVAN): (a) M/s. Chemi-
als X Fibres of India Ltd., Bombay
were given a licence on 4-5-1961 for
manufacture of 4.5 million 1bs. per
annual of Polyester fibre and they
were given another licence for further
expansion up to 10 million 1bs. pet
annum on 27-5 1967 (approximately
4,500 tonnes).

(b) and () They have foreign
collaboration with  M/s. Imperial
Chemical Industiies Ltd., London,
U.K. for implementing both the li-
cences.  The foreign  collaborators
hold 60v, of share capital in the
Indian Company. The terms of pay-
ment of rovalty are as follows: —
Rovalty payment i £ sterling in
London on a national price of Rs.
925 per 1b. on all polyester fibre
sold or utilised as under: —
(i) On sales or utilisation of 2
mullion Ibs weight in anv ca-
lendar vear—31 per cent.

(i) On sales or utilisation of the
balance up to 2.5 million 1bs
in any calendar vea1—21 per
cent.

The rovalty pavment i due
from Ist April, 1963 and will

,continue for a period of 10
vears thereafter.

No tovalty is involved for the
expansion of the capacity from
4.5 million 1bs. to 10 million
Ibs. which expansion was li-
censed on 27-5 14967,

iI'hc tovalty pasrent is sub-
ject to Indian taxes.
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CALLING ATTENTION TO A

MATTER OF URGENT PUBLIL
IMPORTANCE

RiPORIED SUGGESTION BY AN EAPFR)

Grocer St1 up By THE MINISTRY OF

FisancE TOrR 1THE FREEZING  OT
PL-480 Fusps PFRMANTNTIY

SHRI CHITTA BASU (West
Bengal): Madam, with your permis-
sicn, T beg to call the attention of
th: Deputy Prime Minister and Mi-
nister of Finance to the reported sug-
gestion bv an expert group set up
by the Ministry of Finance for the
“freezing” of PL-480 funds perma-
nently through a mutual agreement
between India and the USA. as a
way “to cushion the economy from
the inflationary impact in future”.

FHE DEPUTY PRIME MINIS
TER AND MINISTER OF FI-
NANCE (SHRI MORAR]JI R.
DI SAI): Madam, it will be recalled
tht acting upon a 1ecommendation
of the Estimates Committee, the Gov-
ernment of India set up a small
group under Prof. A. M. Khusro of
th. Institute of Economic Giowth to
stt dv, inler alia, the inflationary
eff -ct, if any, of transactions relating
to imports financed by U.S. PL-480.
The Report of the Khusro Group
along with a statement of Govern-
ment's views regarding the Group’s
recommendations  was senk to the
LEeiimates Committee and the latter
was laid on the Table of the Lok
Sahha on April 16, As  Hon’ble
M ombers mav not have had the op-
portunity of looking at the Report
and might have seen the recent news
papets reports about the freezing of
P1-480 funds  permanently, T am
laving on the Table of the House a
copy of paragraphs 68 to 71 of the
Khusro Report which contains thei:
sp.cific  suggestions in this regard.
(Sce below).  As How’ble Members
will sec therefrom. the Khusro Re-
port condudes that. after PL 480
commaodity supplies have ceased, an\
expenditures from accumulated PI.-
t80 funds would have the effect of
releasing net purchasing power and
such expendituies  would thercfore
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be expansionary. Government
agrees with this  conclusion. As
Hon'ble Members will see, the
Khusro Report recognises that this
potentiality can be met in one of
several ways. .Their first suggestion
is that expenditures from accumulat-
ed PL 480 funds should be properly
phased under agreement with the
Government of India and that such
agreement and knowledge would
cnable the Government to adjust its
other expenditures in such a manner
as to keep the total expenditure to
a level which does not give rise to
any inflationary effects. Their other
suggestion is to obtain a grant from
the U.S. Government; and their final
alternative is to enter into an agree-
ment to freeze the funds permanent-
ly. As Hon'ble Members are aware,
all the PL-480 funds are currently
invested in the special securities of
the Government of India and are in
that sense already frozen. Moreover,
even at present funds are released for
U.S. uses after consultations with
the Government of India and the
amount so released are exhibited in
the budget on the expenditure side.
Consequently, we are alrcady follow-
ing the procedure suggested by the
Khusro Report and are taking steps
to cushion the impact on the eco-
nowmy of expenditures from PL-480
funds.

Paragraphs 68 to 71 from the Report
of the Expert Group on the Mone-
tary Impact of PL 480 Transactions.

68. But a major source of potential
inflation lies in the final accumula-
tion of funds in U.S. hands in India.
As the projects operated under PL
480 schemes mature and repayment
is made by the Government of India
into the American account at the
Reserve Bank of India, American de-
posits in the Reserve Bank rise once
again and the rise this time is not
only by the extent of the repayment
of capital, but also payment of inte-
rest which together work out to be
a very substantial addition over a
number of years. Assuming that
grain imports are stopped at some
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date in the necar future, no non-

Indian supplies will be augmenting
the availabilities of grain in India.
But on the other hand, the piling up
of liquidity in the hands of the U.S.
Embassy will pose sharply the ques-
tion of the manner and the phasing
of American expenditure against
which there will be no physical grain
or other availabilities. The problem
would be very much like the com-
plex and the astonishingly large
liquidity problem of war-time and
post-war Europe, where very substan-
tial accumulated liquid funds kept
on putting inflationary pressures in
all the markets for commodities and
assets and distorted the normal ope-
ration of the cconomy leading the
European Governments to take spe-
cial measures to overcome the pro-
blem.

69. Tt is clear that PL-480 funds
have a big potential for becoming
inflationary at a future date when
grain flows will dwindle down or
come to an end. American expendi-
tures on U.S. uses, one might hope,
will be properly phased under Agree-
ment with the Government of India
and previous knowledge about the
annual expendilure flows from this
source would be available to the Gou-
ernmen!t. This will enable the Gov-
ernment to plan its budget deficits
and surpluses appropriately, but
there is no denying that other things
being equal, the impact of these ex-
penditures, will clearly be infla-
tionary.

70. Another way to cushion the
cconomy from this inflationary im-
pact would be for the Government
of India to obtain a grant from the
U.S.A. or, alternatively, enter into a
mutual agreement to freeze the funds
permanently. In that case, the accu-
mulated amounts or agreed parts
thereof can be annihilated and the
economy cushioned from their im-
pact. The matter would be akin to
the burning of currency notes at re-
tirement.

71. Of course, by the time such
inflationary impacts develop, if the
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[Shri Morarji R. Desai]
Indian economy becomes a scene of
an agricultural revolution and the
pace of industrialization also catches
up, it is possible for the Govern-
ment to provide budget surpluses or
smaller deficits (than would other-
wise be the case), in order to nullify
the impact of expenditures on U.S.
uses out of accumulated U.S.-owned
funds in India. Nevertheless, we are
bound to say that in view of the
very large sums involved and con-
sidering the large expenditure effects
as well as the wealth effects of these
sums, a solution acceptable to both
Governments needs to be explored
urgently.

SHRI CHITTA BASU: Madam,
apart from the big inflationary poten-
tial of PL-480 funds on our economy,
the transactions under the PL-480
agreement very prejudicially affect
the interests of India and they have
got very wide repercussions, particu-
larly of a political nature. A perusal
of the conditions of the agreement
would convince this House that this
particular agreement is more in the
interests of the policy of the US in
India than to subserve the interests
of the nation. This particular agree-
ment helps the US Government to
continue and carry on their neo-
colonialist policy in this country of
ours with an aim to subvert our eco-
nomy and also undermine the demo-
cratic institutions. This very agree-
ment also . . .

THE DEPUTY CHAIRMAN:
Please ask for clarification.

SHRI CHITTA BASU: I shall
complete it in two minutes if I am
not disturbed. I shall complete it
in two or three minutes, not more
than that. This agreement increases
our susceptibilitv to the twist and
blackmail of the US nterests, parti-
cularly of the Pentagon to the very
serious detriment of our real inde-
pendence and sovereignty. This ag-
reement also provides ample oppor-
tunities for the US Government to
make deliberate inroads into our cul-
tural, political and social life. Also,
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vou will agree that this agreement
tightens the grip of the US impe
tiualists over our national economy
by the mechanism of various visible
and invisible strings attached to it
Finally, it also frustrates the very
object of having a self-reliant eco
nomy in our country. In the con
text of these very disastrous conse
quences . . .

IT'HE DEPUTY CHAIRMAN:
In this context, please ask a clarifi
Cation.

SHRI CHITTA BASU: May 1
krow from the Hon. Minister whe-
ther the Government considers it de-
sirable to abrogate the agreement
lock, stock and barrel and to begin
with permanently freeze the accu-
mulation, as suggested by the expert
committee, so that the US interests
cannot have a permanent base in
India and we can also lift India
from the quagmire into which it has
been landed due to the wrong policy
of subservience and capitulation?

SHRI MORAR]JI R. DESAI:
All the premises given by the hon.
Member are a result of the coloured
glasses through which he looks. If
he had not done that, he would not

have made the wrong statements
which he has made.
(Interruptions) :
SHRI CHITTA BASU: It is not

coloured. It is transparent.

SHRI MORAR]JI R. DESAI:
He has prejudices and these preju-
dices are reflected in what he has
said. The PL-480 agreements which
are made are made by us for our
own benefit and not for the benefit
of the USA at all. They do not
impose any conditions which deflect
our economy or which go against our
cconomy. We should be grateful for
the PL-480 agreement

SHRI CHITTA BASU: Certain-
Iv not.
SHRI MORAR]JI R. DESAI:

. and not the other way. The
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bhon. Member may say anything, but
1 do not agree with him at all.

SHRI M. V. BHADRAM (Andhra
Pradesh): May I know from the
hon. Minister the total amount accu-
mulated so far and the amounts re-
leased in the last two years?

SHRI MORARJI R. DESAI:
It is not possible for me to give these
amounts just now, but if they are
wanted, I shall certainly give them.

SHRI A. D. MANI (Madhya Pra
desh): According to the study team’s
report, a part of the expenditure of
the US Embassies in Nepal and
Burma are met out of PL-480 funds.
May I ask the hon. Finance Minister
what is the rationale for such ex-
penditute being met out of PL-480
funds which have accumulated in
India?

SHRI MORAR]JI R. DESAI:
The hon. Member ought to realise
that these funds belong to them.
They do not belong to us. When
we got from them foodgrains, we
had to pay money for it. Now, all
that money was paid so far in rupees
and under the recent agreement a
part of it has got to be paid in
dollars. In regard to those amounts
which were paid in rupees before, a
part of it belongs to them. A part
of it was made into grants automa-
tically and a part of it remains to
be returned in forty years or fifty
years. With regard to the amount
which belonged to them and which
had to be returned to them in rupees,
we agreed that they could spend it
here on this Embassy and the other
Embassies. It is a matter of agree-
ment. It is a question whether we
want these foodgrains or we do not
want them. If we want the food-
grains, then we have got to take
them, giving all these conditions. It is
cheaper for us, better for us and
more convenient for us and they did
that when we required it. But we do
not want that when we become self-
sufficient, for which we have worked,
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and I think that condition is soon
arising and coming.

SHRI SURESH ]. DESAI (Guja-
rat): May I know if it is a fact that
the Expert Group which had been
appointed had said that the PL 480
funds had really no inflationary
effect on our economy at present?
Secondly, the funds which are releas-
ed, 80 per cent of the funds which
are loaned to the Government of
India and about 7 to 8 per cent
which is given as Cooley Funds are
released with the permission and
comsent of the Government of India
and therefore there is hardly any
danger of any large loose funds
having inflationary impact on our
economy, of their being released
without the knowledge and consent
of the Government of India.

SHRI MORAR]JI R. DESAL:
That has been stated already.

SHRI M. K. MOHTA (Rajas-
than): May I ask the Finance Mi-
nister, if I have wunderstood his
answer to the main question correct-
v, whether the accumulated PIL. 480
funds are invested in special Central
Government securities and in that
sense thev are already frozen? So.
what is the implication of freezing
them still further and what would be
the modus operandi in that connec-
tion? Secondly, has the Government
got the reaction of the U.S. Govern-
ment to this proposal? e

SHRI MORAR]JI R. DESAI:
They are frozen in the sense that
they are invested here already. But
they have to be returned. If they
are not to be returned, then they
are permanently ended. That is
what is asked for. That is a matter
which can be done by agreement
between the two Governments and
not by onesided decision.

=it g} fag WY (O9dr) ¢
§ wreg war St & g qeAT |vean
g 5 gow w8 7 a1 frwd
frerer fF O o 480 F ¥ X
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[ T fig werdl]
TERIfT grfl, 3§ UF qA I
e #T foar mw & oar dEr
o gue #78 § 78 W =
F A fF feefas e ¥ oW
TgT FT OIWW AT E, GRS F ®
# A F ¥ F go wHo Tl
F CEITEEC F®T ¥ QT I,
FH FTqared § foaa swewasy
g 8 garr EeRfa @aifas
T & qfd 9§ gOME R SR
TFA AT IW A R A ATH
@A FT W famm FT @ 7

st AT Ao d|E ;AT
: ag FE T
g1 wlasw 7 w9 g7 dlo THo
480 ¥ TS AGr AAT & IT W
BT Al wWH g A3 [T g
SO @9 @ FFAT g qg S
FI 1 T AG H AR T IR
Fo ga@ far ok gw @ sEw
g9 ® g AR 3@ @ § 5 fFw
FE ¥ IORT SEE gl
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74 el AT §F FEd g fF S
M SfgA ¥ AEr AEA &
IS § IAR! FIE JHAE AT N |

fF 1 #0198 FOT TOAT TAfE
EE ¥ @9 frar &, @g faw
e Fraf ¥ g9 fFor ow@T) @g
q9 W g IE AT & 9y
FT I H AT H W T4l §
fF #1739 =T ¥, T AW A
F G941 I 9qT &, SE¥ T F@
g3 TEIe HAAAT &1 FW X

THOFT A ¥ A1 wEE ¥ FA
FLW Gl T W AE I AT
g AR @ G ¥ weF B oA
& fau aewreaar 3um ST @Wr g7
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st TravEer s+t dto wo fag ¥,
¥ e g & g% uw wife
§ gar a1 & oA wR &1 WQ
AT {1 g@ETE g W g

goawefa ¢ w Faw qied |

Y TASAATCAS 2 TEr a1 § AT
Tgar § B @ %% #r '
F AT AT geFfd F AERE
F@ W o@F fdar S oW R
g T IgE AW R &
9T IAEWE M § @ R
W & uwfer 7 oW d.
Fead, TAWN F HE-TH AR T
* qeg ARed ¥ @w @ g Al
§ 7g oeT WmEar g fFoasw |
79 gEy # ;T qFedT F W g 7

wﬂﬁ%

st WITIRSR o J|TE ¢ ST
fagrs gramAg gEew ¥ FE &
g faom & T 21 @ Fe
g fF @A g TmaTsr AW
fFoergaT

oY TR : F q1 g2 AT
% 2

st AT qARo FWE : 3fE
F FF Agr g, feam &1 %% g
T gEEr Y fqErienT R OE g,
ag § AT § | .

st TAEEe: W fAnr &
v & g W Ff|a St FE Al
# @um @Far g | W9 ql W &6
aF w@a g1 3fe F ¥ AR
feqmr &7 &%, TF & HT 2|
faameara &1 W #fey a1 gfe
FT O wfgd | EMI & WA TH
g
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s AR oo I@W ;AR
A1 gfaim a1 w )y Qwy dgem ?
T o9 WRy & f& & 43 o
wifs d7 § T q® F@T g
M A A=A ¥ @3 @ oy

= AR : § ar wear &
FAN FaX K AT V@41

ST WIS ARo AT : el
FOWIR T AT &L R &, K oa
T #T W E W FT IR
A @ug w0 g 4z AT wAw
# g wrar & 5 wetE A
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[ Frawh see 3aTE]
FT & ¥ & I fAAar g
™H G & gy F AN Y SEa
& fr feg@m #1 @ft aoga g
FEX 1 F 8T 98T g fF T &
Al & gue & qIfE dro Teo 480
FT ST &7 § &7 gr1  sHIfEQ
IART WA ART A qAT ST g
frre gmwmawmaaw &Faw
TET A ST HA A A | g
T T FA § AR FE FEA FRA
SIS G £ A B AR GRS
g AR F g@d A9 A aqan
g1

W oA W R AR E
ITET S 3T gar § ag o
aTq grafa ¥ 87 ga|T 21 9EET
S I gET & SEar g 34
W #T @wd g1 SRl ol
S T @ T g IEET gud-
faom g W@ #% 9FF § I SEwr
grfasm 7 &1 J€W gH AL
g e #HIX T W WS AN
FET AT T A9y T ¥ S
Mg FL AT T ITGRT FTAT AT
FO| WX W G F OIUHWM F
Fo A g g @ T FE
gFqT g wA mrm IR W
g fo SOFT TAT ST AR AT 2
Y SAET § FY G FE ahdl g |

IR AG@AS & TE T W
Fqars @, S AT FI AT qqATE
g J@F I F A Wl T R
I dro uFe fag 1 Aam faar
g St IEF I g1 T M-
WX ¥ T gUd FW fewr @
g SHEl Tar =@ |

M IEEATCE ¢ AMEd &Eq
G - {
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THE DEPUTY CHAIRMAN:
We do not want to have a discussion
over that.

St T ;. §eW, e
29 ARIGH W T @ Fgl, 98
¥ g oagr) fio e fag F
a} ¥ IR w@ AP’ ag &
AT | g

st MG Ao qqE : A
@A § owg BFoA@ war @
T IR AT FAr @ F
IEFET F, T q9 FET 8§

q1 9g W TG qWAr g -

oo . ap

st TAOAT ;. dlo THo fAy
TRFEX A g fww Iy HR”
3T 9T qFIAT qAG QT g |

ST WA Ao IqE : X @
ag W A SMar) qE ar WA
gav 41 § f& ST o9 wFewr 99
REUI- G I (I~ G 1 B £
qeeT IAH AAT W OE )

A ToAwEw : & oFEar g 5
ARFAIFA 2 F =TT B
T IWT FFIAT A9 T8 | (Inter-
ruption) T & I AW
T AY g, WS w5 (Inder-
ruption) ETEHIATCSHRA GeT F FAT
qFTAT 9 T E |

SHRI A G KULKARNI (Maha-
rashtra): Madam, I want to seek a
clarification from the Finance Minis-
ter. The Khusro Committee have
studied the impact of PL 480 funds
and the accounting procedure. The
Government has rightly taken the
view that the accounting procedure
1s to be adjusted As regards their
suggestion about debts, I rightly say
here that this country should never
deny any of its debts whether they
are fiom the USA or from the USSR,
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and I really congratulate the Govern-
ment for taking such a stand. But
at the same tume I want to know
this. As you have stated rightly, in
the Fourth Five Year Plan period--
and 1t 15 our intentton to do so in
the Fifth Plan also—we are doing
away with the PL-480 import of food-
grams. Then naturally a time will
come when there will be a likely de-
ficit 1 the budget And for that
purpose, the Finance Minister has
stated that that much of deficiency
has been taken care of in the succes-
sive Budgets. 1 want to know from
the Finance Minister whether, while
tahing care of this deficit, there is
any posstbility of the price-line being
maintained because there will be the
inflationary character of that defict
being increased by that much
amount. So, I want to know from
the Government whether they have
taken the right steps so that in the
Fourth Plan or in the Fifth Plan, the
price lime will be maintained for
industrial progress and exports.

SHRI MORAR]JI R. DESAT -
T'hat 15 the hope and that is the
attempt.

SHRI BHUPESH GUPTA (West
Bengal): First of all, even before
this Report came to us, many eco-
nomists have pointed out the dangers
ol the rupee counterpart PL-480
funds Even the then Finance Mi
nister, Mr. T. T. Krishnamachari,
when he was in office, said in Bom-
bay that there was great anxiety and
concern 1n the Government over
such accumulations over there. Is
it not a fact that the economists
have pomnted out that the PL-480
accruals  come to over Rs 2,000
aores, almost equal to onehalf ot
the cuirency in circulation, and that
if these tiends were to continue, a
time mught come when the Amen-
cans, indirectly, would be controll
ing the Indian currency? Is he
aware of that?

SHRI N SRI RAMA REDDY
(Mysore): It 1s absurd.
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SHRI BHUPESH GUPTA: That
1s what the economists have said.
You can well understand—if some
agency has control over so much of
funds equal to one-half of the total
currency 1 crculation, then it 1s a
very strategic position. I should
also like to know whether it is not
a fact that some of the funds are
used in a manner which calls for
enquiry  For example, now we are
told that therec 1s a sum of Rs. 366
crotes with the Americans for their
expenditure here and that out ot
that Rs. 100 crores or so are for the
expenditure of the American Em
bassv i this country. Is the hon.
Minister aware that Rs. 25 crores
have been spent, according to the
reports submitted by them to the
Government, for the USIS, the Ame-
rican Information Service here?

AN HON. MEMBER:
much?

How

SHRI BHUPESH GUPTA:
Rupees twentyfive crores, according
to what thev have told this Govein-
ment.

Now, this is a very serious mat
ter Have they made an inquiry as
to how the monevs have been spent
and why so much money should te
spent on an Information Service, the
USIS

Sccondly, I should also like to
know whethe1 the Government has
any idea

SHRI LOKANATH MISRA
(Orssa). How much 15 the expendi-
ture on the Russian Information
Centrev

SHRI BHUPESH GUPTA: Give
another Calling Attention  Notice.
I he Russians do not believe in PL-
180  Madam, Deputy Chairman,
why 1s he mterrupting me? My hon.
friends know very well that the Rus-
stans do not believe i P1. 480 or in
420

SHRI LOKANATH MISRA- They
helieve 1n Patriot and Link.
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SHRI DAHYABHAI V. PATEL
(Gujarat): They believe in subver-
sion.

SHRI BHUPESH GUPTA: My
friend believes in 420, you believe in
420. The point here is this. It is
Rs. 98 crores—a huge amount. You
should find out. Then again, is the
hon. Minister aware that Rs. 67
crores have already becn spent under
the Cooley Agreement aad that an-
other Rs. 67 crores have been set
apart as Cooley loans which means
moneys to be given to big business
capital or private collaboration bet-
ween the American monopolists and
the Indian monopolists with the con-
sent of the Government of India? I
should like to know what the Gov-
ernment is doing in this matter.

THE DEPUTY CHAIRMAN:
You have asked many questions.

SHRI BHUPESH GUPTA: I
would like to know why the Gov-
ernment is not taking steps to see
that the Americans keep, in the first
place, a proper account of the
moneys which they are spending--
huge sums are being spent—and se-
condly, why the Government is not
taking charge of the entire accruals,
apart from what the Americans
might require, for example, for meet-
ing the legitimate expenditure of
their Embassy or some other agency
here. And finally, is he aware that
these funds are being diverted even
for interference in elections and so
on? I do not know how much has
been spent in Banaskantha.

THE DEPUTY CHAIRMAN:
That will do.

SHRI BHUPESH GUPTA:
not know; I do not
know . . .

THE DEPUTY CHAIRMAN:
I know that.

SHRI BHUPESH GUPTA:
how much has been spent in Banas-
kantha. Do not blame me. I am
ignorant in this matter.

(Interruptions)

1 do
claim to
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THE DEPUTY CHAIRMAN:
You cannot go on like this.

SHRI BHUPESH GUPTA: Why?
Is my question inconvenient? It is
utilised tor subversion, for building
up the American Lobby . . .

SHRI BABUBHAI M. CHINAI
(Maharashtra):  What about Mid-
napore? How much money has been
spent in Midnapore on Mr. Krishna
Menon's election?

SHRI BHUPESH GUPTA: .
for cloak and dagger . . . (Inlerrup-
tionsy Why is he disturbing me? . . .
for cloak and dagger diplomacy of
the United States of America, for
open bribery and political corruption.
Therefore, 1 say that in political
terms it is 420. You must remember:
At political level it is 420 and at
the economic level it is PL-480,

SHRI MORAR]JI R. DESAI:
It is impossible for me to give an
answer to the rambling dissertation
which the hon. Member has given.
He might say that because this
money is there, the U.S. Govern-
ment has control over the economy
of this country. This is only a
figment of his imagination. There is
absolutely no control by any country
here over our economy, whether it
is the USA or it is the USSR or it
is England or France or anybody.
There is no question of that. There
are rupee funds evervwhere. But that
does not mean that they have con-
trol over us. And it is something
fantastic and absurd if it is suggested
that I should ask the United States
Embassy to give an account of its
expenditure on the Embassy. This
is not done anywhere in the world.

SHRI BHUPESH GUPTA: PL-
480 funds?

SHRI MORAR]JI R. DESAIL:
Even PL-480 belongs to them.

SHR1  BHUPESH
Which belongs to them?

GUPTA:
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SHRI MORARJI R. DESAI:
They are spending their money, not
my money.

SHRI BHUPESH GUPTA: Your
money.

SHRI MORAR]JI R. DESATI:
The hon. Member has no sense of
proportion. That is why he goes on
saying like this.

SHRI BHUPESH GUPTA: What
is sense of proportion? (Interrup-
trtons) The hon. Minister should
not philosophise. 1 say, PL-480 ac-
cruals are rupees, they are not got
from the United States.

THE DEPUTY CHAIRMAN:
Please sit down.

.SHRI N. SRI RAMA REDDY: I

would like to know from the hon.
Finance Minster whether some por-
tion of these PI.-480 funds is being
used for research purposes in this
country and, if so, what is that
amount, and how far it is beneficial
to this country.

SHRI BHUPESH ‘GUPTA: 1
hope that PL-480 funds are not used
for Congress Parliamentary elections.

SHRI MORAR]JI R. DESAI:
Accounts of these funds I cannot
give, but whatever money is spent
here is spent for the benefit of this
country and not for the benefit of
anyv other country.

SHRI MULKA =~ GOVINDA
REDDY (Mysore): I would like to
know from the Deputy Prime Minis-
ter whether the P.L. 480 spending
is regulated in any manner and, if
not, are they free to spend money in
any manner they like, and has it
come to the notice of the Govern-
ment that these P.L. 480 funds are
many a time surreptitiously spent for
political ~ subversion and given as
donations to some political party?
What steps have the Government
taken to prevent this malpractice?
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SHRI MORAR]JI R. DESAI:
If any of the Embassics do this in
this country and if we come to know
of it. we will take action immedia-
tely. But if we do not find out we
cannot do anything. Let any infor-
mation be given to us and we will
certainly go at it and see that neces-
sary action is taken.  But merely
vague allegations have no meaning.

REFERENCE TO BANASKANTHA
BY-ELECTION

THE DEPUTY CHAIRMAN:

Mr. Chinai. He has taken my per-
mission.

SHRI BABUBHAI M. CHINAI
(Maharashtra): Madam  Deputy

Chairman, with your permission I
want to raise a very important issue
which has taken place during the
course of the last ten days twice.
On Sunday before last there was an
election in Banaskantha. The cam-
paign was closed at 5 o'clock on
Friday evening. Unfortunately our
President expiged and the Election
Commissioner thought it fit to post-
pone election for one week. I had a
talk with him and I drew his atten-
tion that since the election process
had started he should not stop the
election. Moreover, this was not a
festive occasion and therefore, I said,
that the election should continue.
Further, in his wisdom he thought
that as it was a time of national
mourning, no controversy should be
raised.

Yesterday counting was going on
and some objections were raised by
the opposite candidate of Mr. Patil
which was rejected by the Returning
Officer. In the evening at 7-45 Mr.
Amersey telephoned to the Election
Commissioner. He raised objectio
to the result being announced. I
his wisdom the Election Commis-
sioner authorised and informed the
Returning Officer that the counting
should be over but the result should
not be declared.

By all canons of justice and elec
tion rules the Returning Officer is



